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THE DEPUTY CHAIRMAN: Unfor-
tunately, I was not in the House. The
Chairman was presiding over this
House. I have just been informed that
the Home Minister did inform the
Chairman as to why he had to abrupt-
ly go away. If there is any further
comp’aint, it should be made to the
Chairman and therefore, you can take
it to the Chairman tomorrow.

SHRI RAJNARAIN: All right.

THE DEPUTY CHAIRMAN: We go
on to the next business. Mr. Mooker-
jee.
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MOTION OF THANKS ON PREfil-
DENT'S ADDRESS

SHRI DEBABRATA. MOOKERJEE
(West Bengal): Madam, I beg to move
that an Address be presented to the
President in the following terms:

“That the Members of the Rajya
Sabha assembled in this Session are
deeply grateful to the President for
the Address which he has been
pleased to deliver to both the Houses
of Parliament assembled together
on the 18th March, 1967".

SHRI BHUPESH GUPTA (West
Bengal): On a point of order, A seri-
ous constitutional point hag arisen.
After the election results are out and
after the changes in the composilion
of the Legislatures of the States, it is
quite clear that this House does not
represent collectively the Legislatures
of this country.

SHRI A. D. MANI (Madhya Pra-
desh): No.

SHRI BHUPESH GUPTA: Assuming
today there were elections to this
House from all the new Legislatures,
I am doubtful if the Congress Party
wou'd have a majority here. They
would have been turned into a mino-
rity.

THE DEPUTY CHAIRMAN: The
point of order should be brief, if there
is one.

SHRI BHUPESH GUPTA: The posi-
tion is this. He is moving a Motion
of Thanks from a House whose exis-
tence now, speaking from the spirit of
the Constitution, if not from the let-
ter of it, is in grave doubt because we
are elected by the State Legislatures.
Our electoral colleges have under-
gone great changes. We do not repre-
sent, collectively speaking, properly
the Legis'atures of the country.

THE DEPUTY CHAIRMAN: That
will do.

SHRI BHUPESH GUPTA: A para-
dox has arisen,
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THE DEPUTY CHAIRMAN: I have
heard your point of order. There is no
-point of order.

SHRI BHUPESH GUPTA: A mino-
Tity is moving the Motion of Thanks.

SHRI LOKANATH MISRA. (Orissa):
They will be in minority in 1970.

SHRI BHUPESH GUPTA: They are
not in, majority even now.

SHRI DERABRATA MOOKERJEE:
I do not feel called upon to reply to
the point of order since you have al-
ready Deen pleaseg 1o dispose of it
very summarily.

SHRI BHUPESH GUPTA: Coming
as you do from Bengal, how do you
feel, Mr, Mookerjee?

SHRI DEBABRATA MOOKERJEE:
I do not know whether Mr. Gupta
objects to my presence here but I will
remind him of the fact that he is
here although his Party was in a
minority in the West Bengal Assem-
bly.

SHR!I BHUPESH GUPTA: No. We
are a majority in the Bengal Assem-
bly and we are in the Ministry and
you are in the minority,

SHRI DEBABRATA MOOKERJEE:
1 shall be happy to change place with
him when the appropriate time comes.

SHRI BHUPESH GUPTA: T want
it to happen.

SHRI DEBABRATA MOOKERJEE:
He is drawing merely upon imagina-
tion that this side of the House has
no right to propose a Motion of
Thanks on the President’s Address.

Madam, in my submission, the
Address lays down the guidelines of
the policy of the Government o be
pursueqd in the immediate future, The
‘Government have resolved:
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1. To end our depéndence on
food assistance from abroad
by the end of 1971,

2. To do all that ig possible to
ensure that the rising trend
in prices of the basic neces~
gitieg of life is halted and
conditions of stability achiev-
ed in the shortest possible
time,

3. To attain ang sustain an ade-
quate rate of economic growth
s0 as to eliminateg the need
for externg] assistance by
1976.

In ordey that we might have a correct
appraisal of this policy statement I
would, with your leave, give you cer-
tain background facts very briefly.

I am giving the figures of 1966 as
the later ones may be of doubtful
validity, Last year there was a 15
per cent. shortfall in agricultural
production, The tota] output of
foodgraing was 72'3 millioy, tonneas as
against 8% million tonnes. Tha price
level rose by about 36°5 per cent.
That was the state of affairs at the
end of the three years of the last
Plan. There was deficit financing by
the Centre and the States to the ex-
tent of Rs. 385 crores. As a inatter
of fact Rs. 95 crores of overdrafts by
the States were cleareq by the Cen-
tra] Government last year in June.
There was a fall in the invisibles
from Rs, 78 crores to about Rs, 12
crores during the first four years of
the Third Plan, There was a fall in
the reserves to the tune of Rs. 527
crores. Our obligation to the Inter-
national Monetary Fund stooq at 475
million dollars, and the cost of ser-
vising external debts rose to about
Rs. 147 crores, Now all thig was
partly—I  should say, largely—
pbrought about by certain circumstan-
ces over which we had no control
and those circumstances had, what
you may call, a cumulative effect. We
! must remember that we hagq to fight
! two wars—one in 1962, and another
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in 1965—and our defence-spending
rose to about Rs, 1,000 crores from a
mere Rs, 150 crores, Then these
were followed by an unprecedented
drought, and the drought continued
this year too. The inevitable conse-
quence was inflation. At one time we
thought it was a case of creeping
inflation, Then it appeared to be
somewhat of a galloping type, and
eventually it lookeg as if it were of
a runaway type. There was in addi-
11on the adverse balance of payments
due to the widening gap between the
cost of imports and the outturn on
exports. Now as g result of the
drought there was not only a short-
fall in foodgrains but also a shortfail
in commercial crops. There was cut
in power and there was, therefore, a
fal] in the rate of industrial growth,
As a matter of fact, our exports were
not much in demand in the interna-
tional market on account of the in-
creasing cost of production, When
we foung ourselves in this predica-
ment, certain selective remedies were
thought of ang applied one after the
other. We trieq to evolve an export
promotion scheme. We took 311 the
measures to have what are called,
import restrictions; we thought of
import substitution ang we also de-
vised schemes for import eniitle-
ments, Various other steps were
taken in aid of Government’s anxiety
to correct the imbalance 1n 1ne
economy. We allowed refund of ex-
cise drawback on customs and con-
cegsion in freight. Special subsidies
were allowed on certain articles, par-
ticularly sugar and steel, and con-
cession in the rate of tax on export
earnings. These are the special re-
medies which we tried, or rather
selective remedies of which we
thought, But unfortunately they
failed to produce the desired result
with the consequence that we were
farced to think of devaluation and
the Rupee was devalued, Well that
fs the picture of the country’s econo-
my last year and, as far as one can
see, that also continues broadly to
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be the piciure today. The immediate
need is that we should do something
drastic on the food front ang there-
fore I say with respect that the Pre-
sident’s Address has laid due stress on
this aspect of the matter and infor-
meqd us that the Government ig deter-
mined to have a very viable policy for
the purpose of raising the foodgrains
output. In order that we might
achieve this all kinds of efforts are
intended 1o be made by Government,
But the change cannot possibly be
brought about overnight. Govern-
ment gre determined to see that there
is a regular flow of inputs so that
agriculture might improve. They
have decided to supply high-yielding
varieties of seeds and decideg to es-
tablish more seed farms. They have
taken the decision opn intensive cul-
tivation in ereas of assured water~
supply. Improvement of irrigation
potential is another aspect on which
the Government is bestowing special
attention. Supply of pesticides and
fertilizers and efforts to meet the cre-
dit needs of the farmers are some of
the items to which Government's at-
tention is now being paid mcst ur-
gently; we have indications of zll this
in the President’s Address. Now,
increased agricultural production
there must be in order that the nation
might be saved from hunger. At
the same time we cannot alioge-
ther neglect the industries, par-
ticularly our agro-industries which
require to be speeded up. But we
have to see that we do not jndulge
any more in deficit financing; we have
to avoig that as far as possible. Over-
drafts by the State Governments have
to be cut down. These are the sub-
jects which have receiveg special
mention in the Address which the
President has been pleased to deli-
ver. I think, Madam, that they are
the essential features of the present.-
day economy, which cannot be neglec—
ted, ang Government, we are happy
to find is determined to find a way
out by laying emphasis upop ihese
aspects of the economy, Some day,
soon enough, sooner than later, our
economy has te be madae self-reliant
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and self-generating. In order that
this target might be achieved no
effort should be spared, ang Govern-
‘ment are determined {o make every
effort in this direction. Plans we
must have; no underdeveloped naiion
can do without a plan, but as the
“President hasg been pleased to indicate,
the Planning Commission may be
reorganised, and we hope that the
reorganisation will take place In
such g manney as {0 make further for-
ward progress at no distant date.
Even so0, we must remember that the
" Plans, defective as they might have
been in certain respects, have done a
great deal of goog to the country.
“While the rate of growth has un-
doubtedly not been less, than 3-5 per
cent in the last year it usedq to be
more earlier—the per capita income
has risen from Rs. 275 to Rs. 325 at
1960-61 prices. Life expectancy has
risen from 32 to 50 years, Hospitals
we have numbering about 14,500; some
little time ago the figure stood at a
mere 8,600,

SHRI V. M. CHORDIA (Madhya
Pradesh): How many without doc-
tors?

SHRI DEBABRATA MOOKERJEE:
"We have succeeded in eradicating
malaria, and small-pox has been con-
trolled, There are at the moment
roughly 5000 rural primary health
clinics. Therg are thousands of tube-
wells and piped water supply has
been arranged for 17,000 villages. As

many as 68 million children go to
school at the moment. (Interrup-
tion), You will have your ‘turn,

Now as many a5 68 million children
go to school as against 28 millions
some 15 years ago. The per capita
supply of fooq has risen from 128
aunces to 13'4 ounces. There has
heen 3 rise in the per capita availa-
bility of cloth from 11 metres {o 15
metres. Now 56,000 tractors are pro-
duced every year in addition to 34,000
passenger cars and 36,000 commercial
vehicles. There is a rise in  gteel
productivity by 4-6 million tcnnes.
Coal production has risen from 30
million to 70 million tonnes. There
has also been a significant increase in
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the shipping tonnage capacity, The
freight carrying capacity of our Rail-
ways has risen from 93 million to 205
million tonnes, Madam, the Planning
Commission has very often been the
target of adverse criticism. Neverthe-
less this is what they have achieved.
I do not say that this is enough,
What I wish to say is that we have
made a good beginning ang with the
reorganisation ghead of which pro-
mise has been made by Government
we hope that the planned develop-

ment of the country wil] proceed
apace. i
The President’s Address makes

it perfectly plain that a high-power
committee will be convened very
soon for the purpose of considering
the whole question of ban on cow
slaughter and legislation will ha un-
dertaken to give statutory recognition
to the assurances with regard to the
official language of The Union. Simi-
larly, a high-power Labour Commis-
sion is already working for the pur-
pose of investigating the conditions
of life anq work of the labour force
as a whole.

Madam, all this will I fear g0 in
vain unless and until the adminis-
trative machinery igz geareq up, There
must be integrity and efficiency in
administration and for that purpose
the Government has already appoint-
ed the Administration Reformg Com-
mission, That Commission is now
deeply engaged in considering the
varioug types of reforms that are ur-
gently needed in the entire adminis-
trative set-up. As a matter of fact,
the Commission has already sent in
an interim report on Ombudsman.
That is awaiting the Government’s
consideration and will at no distant
date come up before the House for its
consideration along with the recom-
mendations of the Government, It is
refreshing to note that the Govern-
ment approves of the principle that
there should be a high-power autho-
rity to go into the question of cor-
ruption in high places, of high offi-
cials, be they administrators gr poli-
ticians. - .
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Turning to the question of foreign
policy to which reference has been
made by the President in his Address,
the Government has adhereq to the
policy of peaceful co-existence. 1
submit, Madam, that this is a posi-
tive approach in our foreign policy.
Our Toreign policy is not pon-align-
ment only, or disarmament only, It
is really peaceful co-existence and
non-alignment and disarmament are
the fulcrums upon which our foreign
policy of peaceful co-existence rests
and rotates,

With regard to Vietnam, the posi-
tion has been made perfectly clear.
The attitude of the Government is
that there must be an unconditional
cessation of bombing and that the
parties must be hrought to the nego-
tiating table for g peaceful settle-
ment.

The President has been pleaseq 10
say that we always wish to iive in
peace with Pakistan, but there have
been difficulties in the way. With
regard to China I say, Madam, that
We are not concerneq with the inter-
nal squabbles that are going c¢n
there at the moment. There was
a time when China declared in a
full-throated manner that she be-
leved in peacefu] co-existence. Today
she has rejected it out of hand. We
have therefore to deny ourselves the
joy of her company. There was a time
when they said: “Liet a hundred
flowers blossom.” But now they seem
to suggest ‘“Let only one flower
blossom” and that must be the Chinese
flower. “All the others must wither.”
We have to trust to the future to find
how we can adjust our relations with
that country. It has to be remembe-~
red that thousands and thousands of
square miles of our territory are still
under their illegal occupation. But
we hope some day soon enough they
will see reason and will give up this
attitude, the war like posture that is
preventing us from settling our diffe-
rences with that country.

The Government is glad that there

js to be discussion on disarmament.
We have done all in gur power for the
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purpose of helping such discussions.
The Seventeen Nationg Committee on
Disarmament is likely to meet very
soon in Geneva and we wish that
Committee success. But there is just
one thing that troubles us and it is
this. Even today we find that there
jg a distinction made between the
non-nuclear aligned nations and the
non-nuclear non-aligned nations. That
distinction ought to go. It is no use
that the stock-piling of arms should
go on and at the same time talks about
peace encouraged. It is time that the
leaders of world opinion, big and small
sat together to follow up the policy
which we have been adumbrating for

the last 15 or 18 years that there
should be complete disarmament.
Everybody will agree, I hope, that

nuclear science has made nonsense of
war. The fear of a nuclear holocaust
led Khruschev some time ago to cry
out in the agony of his soul that if
such a disaster overtook the world.
then the living would envy the dead.
It is to be remembered that although
efforty are made no tangible results
have yet emerged from the numerous
international conferenceg about &
complete banning of arms, particular-
ly nuclear arms.

But it hag fallen, I thirk, upon this
country as well as on some other
countries in Asia and Africa to mobi-
lise world opinion and create condi-
tiong which will ban for all time to
come nuclear weapons. It is not en-
ough to have what you call a partial
test ban treaty; it is necessary that
there should be no more stockpiling
of nuclear arms and the nations of
the world should come forward and
declare in one voice that there should
be no nuclear stockpiling. The nuclear
stocks that are already there have to-
be destroyed and unless that is achie-
ved this world can never be made a
safe place for any nation however
powerful that nation may be. Well, I
am reminded of a famous utterance
of John F. Kennedy that if men and
nationg cannot end their differences,
they can, at least, make the world
safe for diversity. We nray have diffe-
rent systems of Government put let
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us all decide on one thing that there
should be no further possibility of a
nuclear holocaust. That jg the policy
which this country has steadily pur-
sued and the President’'s Address gives
indications that the present Govern-
ment stands committed to it.

There is one feature, Madam, to
which I must make a reference. In
some of the States there have been
Governments formed by persons who
were accustomed 1n the past to oppose
thel Government of the day. I think
it is a very welcome feature. The
Indian Constitution envisages that and
it lays down rules for determining the
relations between the Centre and such
Governments, It is indeed very re-
freshing to note the President’s obser-
vations in this regard that there
should always be co-operation bet-
ween the Centre and the States. The
Congress Party has alwayg wished
that there should be responsive co-
operation. Indeed the Indian demo-
cracy today is a many-splendoured
mansion with room for all partieg and
groups who believe in democracy and
constitutional government. I need not
refer in detail to the legislative and
administrative provisions found in the
Constitution. They are to be found
in Part XI and I hope and trust that
there will be no cause of complaint as
regards the treatment meted out to
non-Congress Governmentg in the
States, the only condition for Central
co-operation being that these Govern-
ments must function within the four
cornerg of the Constitution and that
they must in letter and spirit believe
in democratic institutions.

I do not wish to refer at this late
hour to the Proclamation under which
the President has been pleased to as-
sume powers in relation to the admin-
istration of Rajasthan. Half an hour
ago we had a detailed discussion about
it. All that I say is: without going
into the merits of the matter—the
President has been pleased to indicate
that his Government has no desire to
continue the present state of affairs
and a hope has been clearly expres-
sed that as soon as conditions permit
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responsible government will be made
possible to function in Rajasthan. I
am not going into the merits of the
matter; it ijs not necessary for me to
do so. I only wish to emphasize the
Government’s intention proclaimed in
the President's Address to see that
the party in majority forms the right-
ful government of Rajasthan. The
only difference that seems so emerge
from the discussion that we lately had
in this House is about the time. The
demand ig that it should be done at
once ang the reply is that it is going
to be done and that it will be done
as soon as circumstances permit,

I think, Madam, the Pres:dent's Ad-
dress taken as a whole glves us the
guidelineg of the future policy of this
Government, the policy to which thie
Government stands committed. On
the domestic front, if I may say so
respectfully, due emphasis has been
laid on the question of food production
and the other items of work envisa-
saged in the programme set out are
mainly with a view to putting the
country’s economy on a better foot-
ing. In foreign affairs this country is
committed to pursuing the policy which
it has always pursued all these years.
There will ke no deviation from that.
There was a time, Madam, after the
World War or immediately before it—
in 1943 and 1945, if I remember a
right—conferences were held in Cairo,
Teheran, Moscow and later in Pots-
dam with a view first as to how best
to terminate the war and then to
evolve a general peace settlement. Un-
fortunately, that general peace settle-
ment has not yet been evolved and
conditions arose which led to the
creation of a bipolarity of the two
super Powers, the United States of
America and Soviet Russia. There
was a time when our foreign policy
wag very much misunderstood. They
took non-alignment as a purely nega-
tive attitude. There was no one with
ug in the United Nations. When we
said that we were not going to align
ourselves with either of the two
power blocs they smiled at us and
looked askance; but today 1 am) sure
you will agree with me that both the
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United States of America and Soviet
Russia appreciate the stand which the
Indian Government took t1hen and
adheres to even now. Non-alignment
hag been believed 1n as an 1ndispensa-
ble step, as the most important prop
upon which our positive policy of
peaceful co-existence rests. Today they
do not look upon us with suspicion.
Many nations of Africa and Asia ap-
preciate the stand which we then took
and for which we were very much
criticised. It 15 the hope of this Gov-
ernment that the pursuit of this policy
will bring better results in the hear
future. You will remember, Madam,
that this policy of non-ahignment and
peaceful co-existence was not a hoax.
When China exploded nuclear devices
one after another this country review-
ed the situation; without mortgaging
the future we said that we still adhe-
red to the policy of non-alignment.
We were not attitudinising; 1t 1s not a
matter of attitude. It 15 a matter of
firm faith ang belief and therefore 1t
1s the hope and trust of the Govern-
ment of this country that the policy
which we have been adhering to all
these years will be adhered to in
future unless some unfortunate exi-
gency occurg which compels a revi-
sion

Naturally, we cannot mortgage the
future generations We can speak on'y
for ourselves. But even so, looking
at our past and considering the trends
of the present, there is reason to think
that the way of peaceful co-existence
which this country has shown to other
nations, without playing the part of a
'big brother, pays.

With these words, Madam, I move
‘the motion which I have been privi-
eged to move.
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SEt HUT KT G aHT F AT gl
TEY T FAY § agT @F g §, oF &Y
AT 93 @Y & F 5wy § faw
T GEANT & 39 Y9 &7 g9 v
afera &1 =@ fewm ¥ sy
i et & 95w FY & g AT W fodt
TEE
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Ht TEAREW ;. AqEAE, T
ETEE ATH AT | @A AV I |

ATET ATH AT ug g & g
St &1 A7 qgt R Iwa g & foar o
T & | ST TR I Wi g
IAFT AT HwT I AgE i
a1 99! guR fear smr 1 q@r A
Wt &1 e ary foar swm @i o
g SAFTHURHE |

THE DEPUTY CHAIRMAN: That
wil] do.

Mt qOAEW: ag @ a1 #
9 @ f5 ag AW &§ @
¥ IR A Ty oY Sa o s
g Az widt § o S I Ael
faee & Sa W1 =iy gfea 9eE
w1 A wvwwAfra g 5 oug
Fa1 g, 3fvea Y gw 9T 9, 7T AEE
Y AR FT AT T HT WIET
"l Y ToaT F1 JrAae § |

THE DEPUTY CHAIRMAN: That
will do.

dfeq wart A o’ : o wye-
Y T A A TE | K @) Y AT
gdw I arw sfwdr sfRa
ST g A & ST =@ S

St TEWTEW : AR @S WE
ATET FT AT g1 | ITFY A Iy
& Sud v faw v faar ST aFar
2 s A § frg Aty & ooy o
£ THT & aTaY IR & STAAT qT8AT
g fe #r fawrey &1 awar &, @ WS
W & qERTT qaeq & gTa ag farer
ST AFATE |

THE DEPUTY CHAIRMAN: There
is no point of order.

= THATAW : qIAAY, IT A7
Y IgA mgAT |
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st wgEk W (fagn) : femEs
F aFq fafoge gar § 19 T8y

THE DEPUTY CHAIRMAN: That
will do. Let Mr. Tiwary continue.

gfeq  wart geng faawt: § ug
g @ O fx 9w a@ § sy
aa ¥ agwfaa v Afs g 9@
HIMF T g7 § 99 AT T Thoav
T g€ €, 9E) 9% WA W Ig
/&7 o T § i SN S oW g
F1 g o gfrer mielr @ L L.

st owmmEw ;6T TEEw

dfyq war waE faard L.
& o=y s gRE & S qew Ao
faararasit #Y e o § F WY
genfaaa #1 foafg § | o=t & A%
QT F T g% FT fAareor v aw
1 faa &7 T = AR e
A FTFET qAT | TE G IAD
AREISIRC EA

o9 Y gae faarr & oy Surr
g § o wdfafeq & Sw= Fgam A
|TEAT, TH I qw o war g
93 uF 979 we} g fF faae & gaer
g grERY ATAT E AT wfawee §
ag g7 & o feamr &1 Sie @
A1 JoT & foadr w7 o frar s,
wifs we ¥ framw @ fergea &
HR IJEFT 199 W I AT WIEEN
# @rr g% AT @ I F gaR qve
R LT | AT T qIa X
I MR F gATT HRX FUTE 30
argar g foegiy o Ao Y dar g
e & AT T 91 QE F o
frgrl &1 @ Ave w5 fear st
foraa &1 S_e ¥ #2 fear mr § AR
TAF T2 A THHT SWOE FAH §
fir o frami #1 9w e fear S
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WE | TWE: @Y I IATG
T AR ws F wlwafg § awre
FY Afq #1 grda gwT IR T@ Fl-
frr g1 aasi

z@ gfwwor ¥ o diEr @
qaEa T Arasa & 1 A Oy A
g a8 Fatq Y AT @ W uw A
Tz § o ag srara gt frat £ arg
AT FT JATL AFY, IH 7 IQg g
g, IHM AT &, S gram g, ag D
oY FET ATZAT &, AT AT 2 |
@ At § ga g fF S g
FAfe w9 & & 5 uetrar, afomn
A7 yEaTeey § duy ST IO fay
Aar TG 7 & T @ fangaor g i
g0 gus ¥ ag arfae g o 3w fwao
F FHFTCFT | ggEITE HF miAA
9T AR I gaFT Ay fagn s
a1 garT gz e g fF gaeT @9
g1 R |

arR g § wkgad # areE-
qui feafa 3 % fadr s far ao
3, wawa & wewfa & gfa wawar-
FOF & WEqra T GF: wHAA FAT
g1 gaae |

The question was proposed.

THE DEPUTY CHAIRMAN: There
are 114 amendments to the motion
which may be moved at this stage.

SHRI RAJNARAIN: Madam, I
move:

1. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not condemn the nefarious attempt
of establishing a dynasty in the
realm of politics’.”

2. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not properly compliment the
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beaple for expressing ‘no-con-
fidence’ in the corrupt practices of
certain senior Union Ministers’.”

3. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
neither denounces the undemo-
cratic methods adopted by the
Governor to prevent the formation
of Government by the Samayukta
Virodhi Dal in Rajasthan formed
by the representatives of the
people, nor condemns the Central
Government’s action in imposing
President’s rule there’.”

4, “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not warn the Government against
the wrong step taken by the Gov-
ernor of Uttar Pradesh to re-estab-
lish the Congress Government
which wag rejected by the people
of the State'.”

5. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not draw the full attention
of Government fowards starvation,
food crisis, drought, etc., preva-
lent in the country’.”

6. “That at the end of the motion,
the following be added, namely:—

“but regret that the Address does
not direct the Government to
accede to the demand to institute
judicial enquiry into the incidents
of firing on the 7th November,
1966°.”

7. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not condemn the Govern-
ment for imposing a ban on the
students’ demonstration on the
18th November, 1966, which re-
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suited in countrywide
ment’.”

resent-

8. “That at the end of the motion,
the following be added, namely: —

‘but regret that the Address does
not draw the attention of Govern-~
ment tp the nationa! loss as a re-
sult of devaluation’.”

9. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address doeg
not take note of the failure of the
Election Commission to prevent
the practice adopted in the print-
ing of ballot papers and extending
facilities to the Congress Party in
various States during the General
Elections’.”

10. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not draw ihe attention of Govern-
ment towards the failure of the
Five Year Plans in the field of
agro-industrial education’.”

11. ““That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not draw the attention of Govern-
ment to the increasing poverty,
unemployment, black-marketing,
corruplion cases of dacoity and
murder, riots, evils of drinking
and prostitution, beggary, anarchy
and violent tendencies and does
not suggest measures for their
eradication’.”

12. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address doeg
not suggest to Government steps
for checking the rise in prices and
hoarding and for striking a rea-
sonable balance in the prices of
essential commodities’.”
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13. “That at the end of the motion
the following be added, namely.—

‘but regret that the Address does
not suggest to Government steps
to permit workers employed in
Government Undertakings to take
part in politics’.”

14, “That at the end of the motion,

the following be added, namely:-—-

‘but regret that the Address does
not suggest steps for introducing a
scheme for large-scale agricultural
production and for recruiting a
Food Army to bring new areas
under cultivation’.”

15. “That at the eng of the mo'.on,
the following be added, namely:—

‘but regret that the Address does
not direct the Government to tike
vigorous steps to prevent the con-
centration of national wealth in
the hands of a few capitalists’.”

16. “That at the end of the mot:on,
the following be added, namely:—

‘but pegret that the Address does
not condemn Government for the
unpardonable delay in implement~
ing the important recommenda-
tions of the Backward Classes
Commission for the uplift of the
backward sections of the sociaty,
viz., Harijans, poor Muslims,
women, Adivasis and backward’
classes’.”

17. “That at the end of the motl.on,

the following be added, namely:—

‘but regret that the Address does
not advise the Government to im-
plement the recommendations of
the Kothari Commission regarding
pa-yi.”

18. “That at the end of the motion,

the following be added, namely:—

‘but regret that the Address,
does not give the noble sugges-
tion of not including in  the
Cabinet those Ministers, against
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whom there were allegations of
the tahre rmf mfhrmf hr
corruption at the Centre or in
the States without instituting an
enquiry into their cases.”

19. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not give necessary instructions to
Government to expedite the im-
plementation of the suggestions of
the All India Medical Associa-
tion’.”

20. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address,
does not mention steps for im-
plementing a uniform policy of
abolition of land revenue or rent
in al] the States.”

21, <“That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not give direction for imparting
uniform primary education and for
the abolition of fancy schools’.”

22. ‘“That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not give direction for reducing the
ever-increasing expenditure on
Ministers and high-ranking offi-
cials and for curtailing the am-
enities given to them’.”

(Amendment Nos. 1 to 22 also stood
in the name of Shri G. Murahari.)

SHRI D. L. SEN GUPTA (West
Bengal): Madam, I move:

23. “That at the eng of the motion,
the following be added, namely: ~—

‘but regret that the Address does
not refer to the stern realities of
life of the citizeng of India arising
out of unemployment and famine

&

! and serious damage of India’s pres-

tige internationally, and lacks
socialistic approach’.”

SHRI CHITTA BASU (West Ben-
gal): Madam, I move:

24. “That at the end of the motion,
the following be added namely:—

‘but regret that the Address does
not reflect the reality of the situa-
tion of the people of the country,
particularly in relation to food, un-
employment and allied problems

of life and condition of common
people’.”

SHRI A, D. MANI: Madam, I move:

25, “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not make a mention of the steps
the Government are going to take
to prevent violence and disturb-
ances at future elections’.”

26. “That at the end of the motion,.
the following be added, namely:—-

‘but regret that the defence in
the Address of the imposition of
President’s Rule in Rajasthan was
unjustified and uncalled for’.”

27, “That at the end of the motion,
the following be added, namely:—

‘but regret that the Govern-
ment’s enunciation of foreign
policy in the Address does not re-
wveal any new feature and that this

policy will not serve the interest of
the country’.”

28, “That at the end of the motion,
the following be added, namely:—

‘but regret that Government
have not announced in the Address
their plans for bringing about im-
proved State-Centre co-ordina-~
tion in view of the fact that in
some States non-Congress Govern-
ments have come into existence’.””

4
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SHRI A. P. CHATTERJEE
Bengal): Madam, I move:

(West

29. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not make any reference to the con-
tinuance of the Emergency and
does not consider whether from
any view of democratic principle,
it should have continued so long
since 1962’

30. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address

seeks to justify President’s rule in

! Rajasthan which is retrograde and
) against all democratic principles.””

31. “That at the end of the motion,
the following be added, namely:—

. ‘but regret that the Address does
not mention that one of the essen-
tial conditions of increase in food
production is distribution of land
to the actual tiller of the soil and
does not indicate the policies of
| the Government in that behalf’”

32. “That at the end of the motion,
the following be added, namely:—

¥ “but regret that the Address
! does not mention that devaluation
has so far failed in its objective,
namely, increase of exports, and
that the prophets of devaluation
have so far been proved wrong.'”

33. “That at the end of the motion,
the following be added namely:—

' “put regret that the Address

.~ does not refer to the necessity of
expanding basic and heavy indus-

' tries and does not indicate the
Government’s policy in this be-
half’”

34, “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address,
does not mention the necessity of
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further expansion of the public
sector in industry anq does not
indicate the Government’s policy
in this behalf’.”

35. “That at the end of the motion,
the following pe added, namely: -~

‘but regret that the Address dis-
closeg a negative approach to the
question of peace with the People’s
Republic of China in that too ready
an assumption is made of the posst-
ble attitude of China to any peace
overtures on the part of the Gov-
ernment.””

36. “That at the end of the motior,
the following be added, namely:—

‘but regret that the Address does
not indicate the Governmen!’s
policy in regard to the regional
languages in the Union vis-n-vis
the official language.’”

37. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address doey
not indicate that the question of
‘ban on cow slaughter will he
decided not on communal con-
siderations and that the economics
of any such ban will be duly kept
in view."”

SHRI MULKA GOVINDA REDDY
(Mysore): Madam, I move:

38. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address.
has failed to mention steps for
checking corruption at the politi-
cal level.”

39, “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
has faileq to mention measures for
checking the rising prices in the
country ™
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40, “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
hag faileq to mention measures for
checking famine and scarcity
conditions in the country and for
avoiding starvation deaths.””

41. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
has failed to mention measures io
promote export after introduction
of devaluation of the Indian
currency in the face of opposi-

tion by the Indian people’.

42, “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
has faileg to mention adequate
and effective measures to stop
crisis in Indian economy both in
the agricultural ang industrial

PR3]

sectors’.

43. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
has failed to mention firm steps,
both economic and social, to re-
move disparity in income ang to
bring about an egalitarian so-
ciety.!”

44, “That at the end of the motion,
the following be added namely:—

‘but regret that the Address
has failed to mention complete
revocation of e¢me:gency clamped
on the Indian people and the re-
peal of the Defence of India
Rules.””

45. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
has failed t0 mention measurez to
solve the problem of unemploy-
ment that is getting aggravated
due to bad planning’.”
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46, “That% the end of the motion,
the following be added, namely:—

‘but regret that the Address
has failed to mention effective
measures to stop dependence on
foreign aid, particularly aid of
foodgrains,’”

47. “That at the enq- of the
motion, the following be added,
namely: —

‘but regret that the Address
has failed to mention steps for
immediate vacation of aggression
on Indian territory by expan-
sionist China and Pakistan’.”

48. “That at the eng of the
motion, the following be added,
namely: —

‘but regret that the Address has
failed to mention measures to
glve a fair deal to the working
class of India for their social and
economie upliftment’.”

49, “That at the end of the
motlon, the following be added,
namely: —

‘but regret that the Address

has failed to mention the inter-

ference by the ruling party in the

conduct of the last General Flec-

tion, thereby impending fair and
free election’.”

50, “That at the end of th?
motion, the following be added,
namely: —

‘but regret that the Address

has failed to mention immediate

revocation of the Presidential
Proclamation in  Rajasthan fm
order to bring about 4 non-

Congress Government in the
State in accordance with the de-
sires and verdict of the people of
the State’.”

51. “That at the end of the
motion, the following be added,
namely: —

‘but regret that the Address
has failed to mention effective steps
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foy bringing about & happier re-
lationship between the Union and
the State Governments in the
changed circumstances after the
Fourth General Elections, que to
emergence of non-Congress Gov-
ernments in a number of States’.”

52. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address,
hag failed to mention immediate
steps to nationalise credit insti-
tutions like Banks ang Insurance
Companies and also foreign
trade.’”

(Amendment Nos. 38 to 52 also
stood in the names of Sarvashri R. S.
Khandekar, Banka Behary Das and
Niranjan Singh).

SHRI NIREN GHOSH (West Ben~
gal): Madam, I move:

53. “That et the end of the

motion, the following be added,
namely: —
‘but regret that the Address

does not mention the failure of
the Government {o yevoke the
emergency and restore rights and
privileges of normal life to the
citizens of the country.'”

54. “That at the endg of the
motion, the following be added,
namely: —

‘but regret that the Address does
not mention the failure of the
Government to formulate z cor-
rect language policy acceptable to
all the people of India and the
continued delay in bringing for-
ward legislation embodying the

assurances given by the late Prime

Minister Nehruy.’”

55, “That at the end of the
motion. the following be added,
namely:—

‘but regret that the Address
does not mention the failure of
Government to outline concrete
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measures to resolve the crisis
that has set in and is continuing
in all the sectors of the country’s

economy.,

56, “That at the end of the
motion, the following be added,
namely:— :

‘but regret that the Address

does not mention the failure of
Government to outline concrete
measures to retrieve the fast de-
teriorating food situation in the
country.’ ”

57, “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
doeg not mention the failure of
the Government to hold the price-
line which is fast crippling the
life of millions of middle and
working classes in - urban and
rural areas of the country.’”

SHRI V. M. CHORDIA: Madam, I
move:

75. “That at the end of the motion,
the following be added, namely:—

‘but regret that while making
a reference to the Fourth General
Elections the Address does not
make any declaration in view of
the large-scale rejection of nomi-
nation papers in Jammu and
Kashmir ang the excessive irre-
gularities committed during the
elections there, for conducting the
elections again in Jammu and
Kashmir after annulling the entire
elections conducted during the
Fourth General Elections’.” °

76. “That at the end of the mo-
tion; the following be added,
namely:—

‘but regret that the Address,
while making a reference to the
National Development Council in
para 4, does not make any decla-
ration to the effect that the said
Council would consist of experts

2 9

only’.



211 Motion of Thanks

77. ‘“That at the end of the mo-
tion, the following be added,
namely: —

‘but regret that the Address
while making a reference to the
food situation in para 7, does not
make any declaration for aboli-
shing the food zones in order to
solve the food problem’.”

78. “That at the end of the mo-

tion, the following be added, name-
ly:—

‘but regret that the Address,
while making a reference to the
irrigation projects in para 8, does
not make a mention of the aim of
bringing the entire cultivable land
under irrigation’.”
79. “That at the end of the mo-

tion, the following be added, name-
ly:—

‘but regret that the Address,
while making a reference to in-
creasing production in the fields of
agriculture and industry in para
9, does not indicate the policy of
ending dependence on foreign
countries advancing towards self-
reliance’.”

80. “That at the end of the mo-
tion, the following be added, name-
ly:—

‘but regret that the Address,
while making reference to the
plans in para 10, does not indicate
that in view of the formation of
Governments by different political
parties in various States, neces-
sary modifications would be made
in the Draft Fourth Plan before
giving it a final shape in consul-
tation with all the State Govern-
ments; nor does it indicate that
the entire energy would mainly be
devoted to the unfinished work of
the previous plans before the
Fourth Five Year Plan is given
a final shape’.”

81. “That at the end of the mo-
tion, the following be added name-
ly:—
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‘but regret that the Address,
while making a reference to the
reorganization of the Planning
Commission in para 13, does not
make mention of the fact that it
would consist of experts only and
would not be made a ground for
political rehabilitation’.”

82. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not make any declaration in
para 15 for 3 total ban on the
slaughter of the cow and ils pro-
geny’.”

83. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address,
while making a reference to the
re-organization of the State of.
Assam in para 15, does not give
a clear assurance that the inte-
grity and sovereignty of India
would not be impaired in any
Way’.,’

84. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address,
while making a reference to the
question of changing the financial
yvear does not make a declaration
to the effect that the financial
vear would begin from Deepavali
after the rains are over.”

85. “That at the end of the motion,
the following be added, namely:—’

‘but regret that the Address
while making a reference to the
foreign policy in para 17, does not
make a reference to the fact that
in regard to international matters
which have national importance
for us, we have become friendless
as a result of our foreign policy
and we have not shown due res-
pect to the friendship extended to
us by Israel’.”
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86. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address,
while making a reference to the
foreign policy does not take note
of the expulsion of Indians from
Burma, Ceylon and Africa and of
the acquisition of their property
by the respective Governments
and fails to suggest remedial

333

measures'.

87. “That at the end of the motion,
the following be added, namely:—

‘but regret that the  Address,
while making a reference to the
desire for friendship and coopera-
tion with Pakistan in para 22, fails
to give the assurance to the people
of India that no step would be
taken which would undermine the
integrity and  sovereignty  of

Y

India’.

88. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address fails
to give an assurance in para 23
for extending full cooperation to
the people of Tibet, oppressed by
the atrocities of China, in their

struggle for the attainment of -

Independence and for cooperating
in every way in getting the Gov-
ernment of Dalai Lama re-
established in Tibet’.”

89. “That at the end of the motion,
the following be added, namely: —

‘but regret that the Address
while making a reference to the
introduction of President’s rule in
Rajasthan in para 30 fails to con-
sider it unnecessary and illegal
and does not make a declaration
for ending it’.”

(Amendment Nos. 75 to 89 also
stood in the mnames of Sarvashri
Sundar Singh Bhandari, D. Thengari
and Niranjan Verma.)

SYED NAUSHER ALl
Bengal): Madam, I move:

(West
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101. “That at the end of the
motion, the following be added,
namely:—

‘but regret that there is no
mention of socialism or gocialistic
pattern of society in the Address
or of any measures by which it
be achieved'.”

102. “That at the end of the
motion, the following be added,
namely:—

‘but regret that there is on
suggestion in the Address as to
how the unity and integrity of
India could be preserved'.”

SHRI P. K. KUMARAN (Andhra
Pradesh): Madam, I move:

103. “That at the end of the
motion, the following be added,
hamely:—

‘but regret that the Address
does not suggest any measures to
attain self-sufficiency in food,
control rise in prices, prevent
hoarding and profiteering in food-
grains’.”

104. “That at the end of the
motjon, the following be added,,
namely:—

‘but regret that the Address
does not suggest any concrete
measures to do away with ihe
country’s dependence on foreign
loans and foreign aid especially
foreign aid in foodgrains'.”

105. “That at the end of the
motion, the following be added,
hamely:—

‘but regret that the Address
does not condemn the subversive
activities of C.I.A. in India’.”

106. “That at the end of the
motion, the following be added,
namely:—

‘but regret that the Address
does not contain any assurance
on the part of the Government
that firm ang effective steps would



215 Motion of Thanks
' be taken to stamp out political
corruption in the country’.”

107, “That at the end of the
motion, the following be added,
namely;—

‘but regret that the Address
does not contain any promise to
take effective steps to prevent
concentration of economic power
in a few hands’.”

108, “That at the end of the
motion, the following be added,
namely:—

‘but regret that the Address
has failed to mention the urgent
need of distribution of land to the
actual tiller of the soil with a
view to increase food production
in the country’.”

108, “That at the end of
motion, the following be
namely:—

the
added,

‘but regret that the Address
does not contain any promise that
the additional burden of the State
Governments on account of the
increase in Dearness Allowance of
State Government employees will
be met by the Centre’.”

110. “That at the end of the
motion. the following be added,
namely:—

‘but regret that the Address
does not contain any promise of
early nationalisation of commer-
cial banks in the country’.”

111, “That at the end of the
motion, the following be added,
namely:—

‘but regret the failure to sup-
ply sufficient quantity of rice and
cereals at reasonable price to the
people particularly in the States
of Madras, Kerala, West Bengal
and Bihar'”

112. “That at the end of the
motion, the {following be added,
namely:—
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‘but regret the failure to imme-
diately revoke the proclamation
of President’s rule in Rajasthan’.”

113. “That at the end of the
motion, the following be added,
namely:—

‘but regret that the Address
has failed to condemn the Ameri-
can aggressive activities in Viet-

nam and other parts of Asia’.

SHRI DEVI SINGH (Rajasthan):
Madam, I move:

114. “That at the end of the
motion, the following be added,
namely:—

‘but regret that the Address
seeks to justify the unwarranted
establishment of the President’s
rule in Rajasthan and fails to
recognise the urgent need for the
restoration of constitutional demo-
cratic government in that State
by immediately

(a) rescinding the President’s
proclamation, and

(b) directing the Governor,
to invite the Samyukta Dal
being the Party having an
absolute majority in the State
Legislature, to form a Govern-
ment’.”

The questions were proposed,
4 p.M.

SHRI DAHYABHAI V, PATEL
(Gujarat): Madam, the Fourth Gene-
ral Elections have just passed and
the people of this country have reason
to congratulate themselves on the
peaceful manner in which the eléc~
tions were generally carried on.
However, we have still many defects
to improve upon. It is a pity that
the ruling party did not accept the
suggestion made, I think, by all the
opposition parties to vacate office at
least three months before the elections.
Perhaps it was the fear of the events
that were coming that prevented
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them from doing so. Otherwise,
there would have been a freer and &
better expression of the popular will
that would have been reflected in the
elections. Still, that in this country a
lot of official pressure was exerted, a
lot of official machinery was used
during the elections, is a fact that
cannot be disputed.

SHRI OM MEHTA (Jammu and
Kashmir): No.

SHRI DAHYABHAI V. PATEL:
By your saying ‘No’, it does not alter
the fact, I have recorded the facts
to the Election Commission and I
stand by them. I wrote to them on
those very days when those events
tool place and I am in a position to
prove them if you want,

SHRI P. K. KUMARAN: In your
own State nomination papers were
invalidated.

SHR] OM MEHTA: That was on
many grounds.

SHRI DAHYABHAI V, PATEL:
All sorts of opportunities were used 1o
make things difficult for the opposi-
tion including the State wherefrom
my hon. friend opposite comes, where
nomination papers of candidates vali-
11y filed were missing.

SHRI Z, A. AHMAD (Uttar Pra-
Jesh): Twenty-two,

SHRI DAHYABHAI V., PATEL:
WVomination papers of Members of
Parliament validly filed were mis-
sing.

SHRI OM MEHTA: That is wrong.

SHRI DAHYABHAI V, PATEL:
T'he officer refusedq sometimes to
scknowledge that he was the autho-
ity before whom fo take the oat}l.
These are small, litfle pin-pricks,
hinks of a minoy nature but which
naterially affect the election results,
vith which the opposition parties had
o contend with. Perhaps, we will
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get another opportunity to discuss all
these at length, But let us take the
vote of the people as an interpreta-
tion of what the people feel about the
twenty years of misrule of the Con-
gress. The people are determined not
to tolerate this. That is evidence from
the vote that has been expressed by
the people, in spite of the misuse of
official position and power. But the
worst feature of the election has been
this conspiracy by the Prime Minis~
ter, the Home Minister, the former
Chief Minister of Rajasthan and the
Governor of Rajasthan to undo the
Constitution of India, We have had
a little, briet discussion or questions
ang answers on the point, The whole
country is shocked at what has been
done. The Constitution requires that
after the elections the Gnvernor
shoulg summon the party that is in
a position to form the Government.
if one party is not able to do it, it is
his duty to immediately summon the
next party, the opposition, Why has
the Governor of Rajasthan failegq to
do it? Madam, this happens because
former politicians, partymen  are
made Governors. The office of the
Governor is looked upon as a rlace of
pension for retired people. This
habit of the Congress of looking at
Vice-Chancellorships ang Governor-
ships as the prizes to be given to
loyal people when they are defeated
in the elections must go if this coun-
try is to survive as a democracy and
if this Government will not do 1,
the people will do it in the next
general elections, if they come after
five years, maybe if they come ear-
lier,

SHRT P. K. KUMARAN:
that.

Before

SHRI DAHYARBHAI V. PATEL: 1
hope that very much earlier we will
see the end of all these,

SHR S. S. MARISWAMY (Madras):
In fifteen months we will have an-
other Genera] Election.

SHRI DAHYABHAI V. PATEL:
Xndeed, that 5 responsible person like
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the Home Minister should have trot-
teq out the defence that he dared to
do in this House in defence of hus
action shows his failure of duty to
advise the President rightly,

Madam, I was one of those con=
cerned who went with the deputations
that camg from Rajasthan to meet the
President. The President is willing
to take good advice. He is open to
listen to people. And Members of
this House particularly have had ex-
perience when many deputations of
this House went tc the President to
point out the misdeeds of Sardar
Pratap Singh Kairon and the Presi~
dent readily took the initiative. It
was the same case when Members of
this House went to him to voint out

the doings of Mr, Biju Patnaik
and the doings of Mr. T. T.
Krishnamachari, and the President

readily took the initiative. This time
the change in his attitude is there
because we have a different type of
Home Minister sitting there and this
conspiracy of the four of them,—the
Prime Minister, the Home Minister,
the formey Chief Minister of Rajas-
than and the Governor of Rajasthan
-—has prevented the President #rom
acting rightly as he should have been
allowed to do.

Madam, the review contains what
has happened in the last year or in
the last few years. It is quite all
Tight that we have been going zlong,
drudging along. The President ad=
mits that the Planning Commission
needs to be recast. He has put it very
mildly, But the admission of the
tota} failure of the Planning Com-
mission is brought to light by those
mijld remarks that the President has
made, Twenty years of planning has
resulted in hunger and high prices
Angd the vote of the people is because
of this total failure. What the coun-
try needs is planning if at all you
want it, with a new outlook, planning
which plans for higher production
because it is only through higher pro-
duction that the prices can be redu-
ced. No amount of control or regu-
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lation of prices will bring down the
prices. It is only through betier pro-
duction, and in this our Government
has beep failing repeatedly, The first
problem that needs to be tackled is
food gnd agriculture apng in this, this
side of the House hag been pointing
out the failures of the Government
repeatedly during the last few years.
We have been pointing out the exam-
ples of countries that have made very
rapid progress in g few years in this
direction. For a few years, our Gov-
ernment even refused {o listea oy ven
to look at it. Fortunately, in the last
year or two, they have had to change
thewr outlook and now, new methods,
use of better seeds and the use of
fertihsers have been recogmsed as a
means of increasing agricultural pro-
duction. But have we gone far
enough? [ submit, Madam, that be-
cause of some of our fads, we have

should have. We have spent crores
and crores on big river valley projects.
In many places there is water but
no utilisation. In the last few months,
I spent a lot of time in Bihar. The
people of Bihar complain of famine.
1 dare say there is famine. But to
talk of famine when water is avail-
able 25 feet below the earth, sounds
to me a contradiction in terms,

In a place like Gujarat where I
come from, water has to be drawn
from 100 ft. During the War years,
when there was shortage of food, the
hardworking peasants of Gujarat got
water pumps and electricity easily and
they pumped water to raise three
crops like bajra in a year. The result
was that the water level went down
to 20 ft. What is happening in a
place like Bihar where there is plenty
of water. The water level hag gone
down by 5 ft. but there is no one to
guide the agriculturist. There is no
one to help him, He cannot get
pumps. If he can get pump he can-
not get electric power because the
machinery of the Government js so
corrupt and so rotten that the poor
agriculturist is left nowhere, There is
no remedy unless we have more pro-
i duction of foodgraing because agricul-

i

1

not been able to go as far as we '
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ture is the key to everything in this
country and agricultural production
can be improveq only by hard work
on the soil, The Planning Commis-
sion ang thick reports that are pro-
duced by experts, some from abroad
and some from here with foreign
ideas, are not going to help us. What
we need is a people who know what
they are talking about, a people who
know their own soil and who can
show how to do it, Small countries
have made great progress in this dir-
ection by taking their peasants along
by going to their small farmers and
telling them how a particular thing
is to be done, by advising them, not
by an army of officers, sitting on
tables and chairs going on directing
people ang collecting taxes.

Madam, I am glad one of the things
that the Swatantra Party has been
talking of since it enunciated in its
statement of principles abolition of
land revenue is now being accepted
more or less and many of the Con-
gress Ministers in office and outside
have also been accepting it. Land re-
venue is an outmoded system of taxa-
tion adopted by the British. I do
not think they were very keen about
the amount of tax. They were in-
terested in having 5 representative of
theirs in every village. That is all
they were keen about irrespective of
the revenue that they got. I think
in most places the income from land
revenue is practically ag much as the
Government spends or 3[4th of it s
going in collection. What is the use
of such a tax? It is better that that
system of taxation is scrapped. Agri-
cultural tax, if it is at all to be there,
must be placed on a more rational
basig where people holding large farms
are taxed as income is taxed, where
people beyond a certain income gare
taxed, not that every one who works
hard on the soil braving the elements,
whether it is the hot sun or the mon-
oon, pays the same amount of tax.
That is where we need to improve.
Jut 1 fail to see any indication of this
n the President’s Address.
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Similarly, Madam, we have made
not much progress in industrial pro-
duction.  Industrial production in
1966-67 remained almost stationary in
contrast to the growth at the rate of
11 per cent. per annum five years
earlier. The tempo of industrial acti-
vity has gone down due to a number
of factors such as shortage of raw
material, stringency of finance, pro-
hibitive controls and insufficient off-
take. Industrial production may re-
vive in the months to come because
of liberal import policy announced
after devaluation. Under this poliey,
59 industries accounting for about
three-fourths of the industrial produc-
tion are allowed to import their full
requirements of components, raw
materials and spare parts. The im-
provement in production may be parti-
cularly manifest in industries produc-
ing equipment needed for development
of agriculture, industry, power, trans-
port ete. There are also contrary fac-
tors in the operation.

The position with regard to the sup-
ply of raw cotton has necessitated the
closure of textile mills for one day in
a week in addition to the weekly holi-
day. Also the selling prices of cotton
have been increased by 5 per cent.
without any increase in the prices of
conirolled variety of cloth. These
measures are bound to affect the pro-
duction of cotton textiles.

The offtake position in respect of
some industries has been difficult be-
cause of the peculiar character of agri-
cultural commodities. This has ab-
sorbed an increasing part of the con-
sumers expenditure. In consequence
there is a smaller demand, for exam-
ple, of industrial commodities like
cotton textiles, refrigerators, electrical
appliances, steel tubeg etc. Unless in-
flation is brought under control, the
distortion in the economic pattern will
not be corrected.

The upward trend in prices in 1966-
87 has been discernible. The in~
dex of wholesale prices went up from
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174.4 at the beginning of April 1966
to 202 on February 11, 1967. More

than 5 per cent of the rise took place
in the two months preceding devalua-
tion. The increase in general price
level since devaluation has been 8 per
cent. The price of manufactured goodg
since devaluation rose by 6 per cent.
In 1965-66 the non-developmental ex-
penditure of the Centre, States and
the Union territories was Rs. 2,301
crores representing 11.3 per cent. of
the national income. In 1964-65 the
ratio was only 9.8 per cent. Thus in a
single year Rs. 335 crores, or 1.6 per
cent. of the national income, has
been put to non-productive uses.

For 1965 to 1967 the non-produc-
tive expense was of the order of
Rs. 2,482 crores. Unless the Govern-
ment at the Centre and in the States
put a curb on expenditure, prices will
not be brought under control. We
have been repeatedly asking for pro-
per control of expenditure not only
at the Centre but in the States also
which simply go on overdrawing on
the funds of the Central Government.

The Reserve Bank of India some-
what liberalised its credit policies for
the busy session of 1966-67, that is
from October to May. But they have
simultaneously imposed restrictions
on acceptance of deposits from the
public by non-banking companies. The
main purpose of the directive is to put
a ceiling on public deposits equal to
25 per cent. of the paid-up capital
and free reserves. Obviously this
affected a number of industries parti-
cularly in places like Ahmedabad and
Coimbatore where public deposits
have been the mainstay of industrial
development. Share prices have been
steadily declining since 1962. The in-
dex of variable dividend securities has
fallen from 100 in 1961-62 to 82 at the
end of 1967.

There was a slight improvement
after the Budget for 1966-67 mainly
due to the removal of the Bonus Tax.
But even this proved to be ephemeral
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and uncertain. The trend in share
prices in India contrasted with the
share prices in other countries has in-
dicated a fall of about 22 per cent in
India in the period 1860—66. The share
prices in Japan rose by 32 per cent in
the UK. by 20 per cent and in the
U.S.A. by 54 per cent. A buoyant
share market is 3 pre-condition for a
rapid industrial development. As a
result of the slackness in Indian share
market, capital issues of private sec-
tor companies considerably declined.
Right shares and issues through pros-
pectuses were only Rs. 49 crores in
1966 up to October as compared to
Rs. 76 crores in 1965 and Rs. 82 crores
in 1964. Of the issues through pros-
pectuses, Rs. 47 crores and Rs. 28
crores were offered to the public and
issues amounting to Rs. 26 crores were
underwritten. Thus mainly 94 per
cent of the issues offered to the public
in 1966 were underwritten as com-
pared to 58 per cent in 1966. What is
worse is that the bulk of the under-
written shares were left with the
underwriters themselves. The lack of
public response has caused consider-
able hardship in raising risk capital
for industrial development. This re-
flects a high incidence of direct taxa-
tion and the tax structure calls for
some basic reform.

Exports did not register expansion
which was anticipated as a result of
the devaluation of the rupee. Rather
they declined precipitously. This was
partly due to the initial dislocation of
trade caused by factors like revalua-
tion of export contracts, etc. There
wag also a general decline in world
prices of primary export commodities
like tea, jute manufactures, cashew
nuts and spices. To speed up exports,
Government announced additional
measures in August 1966, A higher
priority has been given to import of
capital goods needed for export indus-
tries. Import of certain essential raw
materials required for major export
industries has 'been put under open
general licence. Also cash assistance
is given to exports of certain pro-

| ducts, mainly engineering goods.
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These measures are not, however,
adequate to increase the competitive-
ness of Indian exporters. Exports are
intimately linked with the program-
me of manufacture. As such our in-
dustries must be given the same op-~
portunities in respect of size, techni-
que, raw material, taxation, etc, as
prevail in other countries. Any arti-
ficial barrier to affect costs will de-
crease our ability to export. As a
positive inducement for export promo-
tion, exporterg should also be allow-
ed to retain part of their export earn-
ings. This would help better utilisa-
tion of production capacity in the rest
of the industrial sphere. Unless,
therefore, there is re-thinking by
Government on many of its plans, there
can be little progress or relief to the
veople. Integrity must replace cor-
ruption, efficiency must replace offi-
cial lethargy and red tape. Without
this, this country will not be able to
progress.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Madam, Deputy Chair-
man, it is traditional that at the
joint session, the President is pleas-
¢d 1o lay down the general trends to
be followeq by his Government for
the coming year, at the same time tak-
ing stock of the things that have been
done previously. This becomes more
significant and important when the
new Lok Sabha has come in. I do not
ioin issue with my friend, Mr. Dahya-

bhai Patel, when he refers to the
election results and to the new
trend

SHRI LOKANATH MISRA: The

tain treasury benches are empty. We
do not have quorum. We are discuss-
ing the President’s Address. I Thope
you w:ll, Madam, ask the Chief
Whip of the Congress Party

SHRI AKBAR AL] KHAN: But a
Cabinet Minister ig here.

SHRI LOKANATH MISRA: There
is complete confusion. There is no
whip.
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SHRI G. MURAHARI (Uttar Pra-
desh): The trouble is all the whips
have become Ministers.

SHRI LOKANATH MISRA: The

main {reasury bench is altogether
empty.

THE DEFUTY CHAIRMAN: Now
there is quorum. But there should be
more Cabinet Ministers when the
President’s Address is discussed in this
House. You may continue.

SHRI AKBAR ALI KHAN: So 1
think the new situation and the new
conditions have to be studied with the
respect ihat they deserve and we
have all parficularly at this time tc
do gz lot of heart-searching. I have
no douut that the new conditions and
the rew ccinplexion in the States is a
challcnge to the ability and states-
manship ol the Central leaders as well
ag “he 'eaders who are in power in
different Stales. 1 am glad the begin-
ning hag been well made. The mes-
sages that have passed through tha
Prime Minister tg the new Chief Min-
isters of different parties are a good
sign to wegin with. I am also happy
that the first ang the foremost im-
portance was given to the position of
Bihar. Soon after taking over, the
Prime Minister had very detailed dis-
cussions with the new Chief Minister
of Bihar snd from what I have heard
and from what I see from the state-
ment given by the new Chief Minis-
ter of Bihar, who belongs to a non-
Congress parly, the attitude of the
Prir.c Minister and the Food Minis-
ter and all concerned has been very
helpful. There is satisfaction at the
negctiations und the talks he has had
with the Prime Minister. Madam, I
support the motion moved by my
friend, Mr. Mookerjee, and supported
by m, friend. Tiwariji. Mr. Mooker-
jee, has given details about the achi-
evements during the last 20 years, I
think those facts cannot be denied by
the Opposition. But let me tell them
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that I am also not fully satisfied with
the situation and 1 think there have
been lapse. which have to be looked
mio very seilously. We have to sz¢
that particularly the position sf the
r.sing prices and the food problem are
givn the top prieriy and are nandled
on a war footing with all the energy
and w:th all the wisdom ang that all
activiliea follow to mmplement the de-
crsions that have been taken in these
»wo mattets,

%0 !u as the question c¢f general
ri7e n prices m concerned, 1t is ob-
v.ous (hat more production oa the side
ot agriculture and more production on
the side of industries are the replies.
That will raprove our position in the
couniiy ac well as give us more foreign
exchause but the quesiion we have to
consider Lire 1s, so far as increase in
production 1s concerned, I do not
ming there are two opitnions from
any of thesc sides but regarding the
question at ' csent about rise 1n prices,
we will have to take certamn drastic
financial and monetary measures and
for that purpcse I will wait for the
Budget proposals and I do hope the
experienced new Finance Minister
will come with proposals which will
help to control the rise in the prices
and improve the general economic
condition in the country.

So far as the food problem ;5 con-
cerned, I wish to pin-point certain
things with your permission. It 1s
obvicus that there is shortage of food.
It is admitted that the population 1s
increzsing and we have to meet the
challenge of the increase ;n the popu-
lation but the mosi important thing is,
apart from 1ncreasing the agricul-
tural production by having more ferti-
lizers, better seeds ang by having
biz iwrrigation projects completed at
the earliest possible date by having
tunnel; and tubes to connect with the
flelds—all these things will have to be
done—apart from these there 1s one
other thing. The previous Food Min-
isler had given full thought to these
and 1t 1s for the new Government {o
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pursue them. Here I express my ap-
oreciat.on of the services of Mr. Sub-
ramaniam. I say that those things
will nave to be applied with greater
force but the difficulty comes in an-
vther way. There are parties who
say now ‘Let the controls go’. There
are people who tiunk that the going
of controls will bring disaster.

SIIRI G. RAMACHANDRAN (No-
minated): Which Party?

SHRI AKBAR ALI KHAN: The
Swatantra Party says that 1t must ge.

SHR; G. RAMACHANDRAN: 1in
Madras they have not done so.
SHRI AKBAR ALI KHAN: I am

the nstruc-
Mr. Annadura; has

glad, notwithstanding
tiong ¢f Rajayi,
stood firm.

SHRI G. RAMACHANDRAN: How
do you know that it 15 1n spite ot
that?

SHRI AKBAR ALI KHAN: 1
talking from newspapers, you
know betier.

am
ray

SHRT M. RUTHNASWAMY: Mr.
Annadurai does not belong to the
Swatantra Party.

SHII ARKBAR ALI KHAN: But he
works under the imspirauon of Rajajl.

SHRI M. RUTHNASWAMY: Only
n the elections.
SHR1 AKBAR ALI KHAN: The

question 1s whether there should be
zones ®not, whether there should be
rationing or not, or what should be
the quantity of grain to be supplied
or what kind of grain 1s to be sup-
plied, with this shortage 1n the world
regardimg food. Even the US.A. 5
not able 1o give as much as she would
likxe to give. You see that in the
neighbouring countries hike Pakistan,
which were affluent regarding food-
grains, they are also having dificul-
ties Vie have therefore to give very
serious attention to thig matter and

P



229 Motion of Thanks

[Shri Akbar Ali Khan.]
there the question of co-ordination or
co-operative effort of all the States
and the Centre comes. This morning
we had questions about food and all
of us saw the trend. They ask: ‘Why
not so much food sent?’. They ask as
if the Centre 1s a producing machine.
The responsibility must be squarely
shared by the States and the Centre.

SHRI LOKANATH MISRA: It is
the policy of the Centre that has land-
ed the country jn this situation.

SHRI AKBAR ALI KHAN: You
know I have a soft corner for you but
we have to look to the facts. Even
it you suggest that there have been
omissions and commissions in the past,
now we have to look to the future
and see that things are improved, see
that these wranglings go and we have
the food available to the people and
the common man at a reasonable price.
That point should be kept by all of
us before our minds and 1 have no
doubt that even possibly the Opposi-
tion Parties or even the non-Congress
Governments will bear that in mind.
This has to be the main objective be-
cause according to me, party is a means
to an end, the end is the people of
the country, the people of India, the
welfare of those people ang the wel-
fare of the poorer sections. For this
purpose I would ask the Prime Minis-
ter through you that immediately a
Conference of all the Chief Ministers
and Food Ministers should be called
so that we may sit down and discuss
these. I am very grateful for the re-
cent report of the Venkatapiah Com-
mittee in which our learned colleage,
Dr. Gadgil, was also a Member and I
can say that it is 5 very realistic and
well-considered recommendation that
they have given. They have laid
down that there should be no question
of taking away or abolishing controls
when there is food shortage. They

have suggested some measures. For
instance regarding zones sohe want
State zones and some want larger

zones. Let us sit down and discuss. It
is not a question in which one State
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or the Centre i« interested. This 18 a
quasuon in which everybody is inter-
ested. That is the first problem that
th: new Governmenr should tackle
with 21l seriousness. Otherwise, I am
sura that whichever Government will
be there, will have to face a very
sericug situalion. That is the first
problemn that [ pi.ce before this new
Government.

The second thing I would place be-
fore this House and the authorities
concerned is about the Fourth Plan,
Let us come to some decision. Again
therc is that very debatable question
whether the Plan should be as it is
or it should be reduced. If it should
be as it is, you will have to find the
resources. You know the position now.
Again resources from outside will be
difficult. You know the forelign ex-
char.ge position and notwithstanding
our best efforts afier devaluation, the
position has not very much improved.
We have now to take a decision
whether we stand by the same size of
the Plan or we want a reduction.
This concerns all the Governments,
whether it is a Swatantra Govern-
mient of Orissa or a Communist
Government at Kerala or the mixed
Government of Bengal. These are
problems of the country. All other
things are minor. What we have done
is there and what we have to do has
to be taken note of or taken stock of.
If the plan is reduced, you will have
to determine the priorities and you
will have to say what things you
have to give up. Again the question
will arise about unemployment and
many other questions will arise. So
after tackling the food problem, the
Prime Minister should immediately
take up the question of the Plan.

I welcome the announcements, as
some friends have referred to, that
some Governments have said that they
would do away with the land
revenue. I have no quarre}] with that.
Some Governments have said thal
they would have free education up to
matriculation. I welcome that. Now
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the Government of my friend has
said that D.A. would be given in the
same ratio as is given by the Centre.
1 have no quarrel with that but these
Governments and Chief Ministers
should bear in mind their resources,
their income and the development
plans. It is necessary that they have
to see how far they can finance the
different plans of development and at
the same time carry out the measures
that they have announced; otherwise
I am sure it will be a very difficult
position so far as the States and the
Centre are concerned and unneces-
sary quarrels might arise particularly
when there are different ideologies.
Then pcople would start saying: ‘This
is not being done because we do not
belorg to the Congress’. Agajn I
emphasise that the country is first,
and Congress or any other party
second, With that objective, with
that thing before us, we have to sit
down, tackle and solve this problem.

SHR] LOKANATH MISRA: But
Dr, Sampurnanand has not learnt that
the country comes first, and party
second.

SHRI AKBAR ALI KHAN: I consi-
der these things trifling, Mr. Misra.
Dr. Sampurnanand may have been
right, or may have been wrong but
that is a very very insignificant
thing. What I am concerned with is
the programme of the country and its
economic position, its development
plans and the good of the people,
especially the poorer sections of the
people. Now that is the problem
which we have to tackle. Sampurna-
nands may come and sampurnanands
may go, but the people are there all
the time. My people are there and
you have to look to the best interests
of the people.

SHRI LOKANATH MISRA: They
only come; they do not go.

SHRI AKBAR ALI KHAN: We
have got limited time and, Madam
Deputy Chairman, you have to give
me the time lost to me in this man-
ner.
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Now regarding planning, my own
view has been that and I am glad
and I welcome the suggestion that
the Planning Commission may be
reorganusad. My own view is that it
should be an expert body. Now,
when it was started, it was an expert
body as well as a political body. That
is why the Prime Minister was the
Chairman, and there used to be very
1mportant Vice-Chairmen. We had
the late V. T. Krishnamachari and so
on and so forth.

SHRI MULKA GOVINDA REDDY:
But defeated Ministers should not find
their berths in it.

SHRI AKBAR ALI KHAN: You are
interested in Ministers and in other
small things. I am not interested
that way; I am inferested in the prob-
lem, in the principles and in the
questions that confront me. Now
these are facts that you have to take
note of, Mr. Reddy. Now my question
is this. T feel that there are already
experts in it. Let it be reorganised,
but the final decision should be with
the Government. In those days it
was necessary to avoid delay; it was
to see that no delay was done, I am
also referring to the report of the
Administrative Reforms Commission,
and to the Government I would say
this. So far as my assessment is con-
cerned, it is not the policy, it is not
the principles in which the Congress
has lagged; it is the implementation
and enforcement where we have
failed and we have failed miserably.
In view of that I would like all
these matters to be taken wih a sense
of urgency and dealt with expediti-
ously.

Now after that I would just
take up the question of international
affairs, because I am sure that I have
no{ got much time to dilate further
on this. All the same, before I go
to international affairs that this over-
drafting, this unnecessary expendi-
ture must be drastically cut, and I
appeal to the new Finance Minister tc¢
see that it is done and the administra-
tive expenses and overhead expenses
are brought to the minimum.
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Now so far as this non-prolifera-
tion treaty is concerned, Madam, I am
very much worried about it. Again I
wang to pin-point the issue instead
of saying general things about non-
alignment, co-existence and so on. 1
do feel that there was a time when
Russia and the United States were at
logger-heads and we in our own
humble way, under the great leader-
ship of our late lamented Pandit
Jawaharlal Nehru did accomplish
something which we are proud of.
But now the position is, so far as ihis
proposal of treaty is concerned,
Russia and America have combinzd;
they are of one opinion that {his
treaty should be signed. The posi-
tion presented thereby is difficult, but
I am sure, at least I hope that the
Government in the Ministry of Ex{er-
nal] Affairs will take a firm stand in
this matter.

SHRI M. RUTHNASWAMY (Mad-
ras): Speak to them,

SHRI AKBAR ALI KHAN: Certain-
ly, and with your support. Whai I
want to say here is this. So far as
this question is concerned, what does
it say? It says: No further prolifera-
tion, no further people going in for

nuclear war weapons. Now what
about those who have already got
them? What about those who are

still augmenting them, increasingly
producing and adding to them?

SHRI V. M. CHORDIA: Stock-piling
them.

SHRI AKBAR ALI KHAN: So the
problem has to be seen and these
people also should stop making them
any further and whatever they have
«ot in stock will have to be destroyed.
That is why, Madam, I attach great
importance to the question of general
disarmament. The question of con-
ventional weapons should be takan
up, and of course nuclear weapons
have also certainly to be taken up.
But in this treaty there is this flaw
that has to be taken notice of, and our
position becomes still more diffirult
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because we are a non-aligned

nation. We are not in any bloc. If
sommebody attacks us with auclear
weapons, then there is nobody to

supporl us in that position. Still
more our position becomes difficult,

-t.acause China is our neighbour and it

has that nuclear power. Although I
fully conlirm and endoise the policy
of the Government that we want to
use our puclear strength for peacefui
purposes, at the same time I want 12y
Government to see that our position,
our integrity and our security are
fully safeguarded.

SHRI B. K. P. SINHA
ITow?

(Bihar):

SHRI AKBAR ALI KHAN: For
tiat purpose the United Nations and
all the nuclear powers will have to
come together, and sit together with
us to consider the proposition which
we as a body of countries put to
them for safeguarding our interests.
QOur efforts will have to proreed in
that direction. Our emissaricg will
bave fo go, in fact, to the other
countries, not only non-aligned butl
also orhers, that there is a greater
wumber of people who do not possess
ruclear power. So you have got
your base that way. All will be with
you, and world opinion will be creat-
ed, It is very important to create
world opinion for peace, to see that
disarmament comes in and that this
nuclear destructive power goes down
and the world is made safe for peace.

Now last I would refer to the ques-
tion.n! Vietnam. The latest position
about Vielnam is that in the Address
that President Johnson has delivered
to the Assembly of the Tennesse State,
he has sz2id that bombing has not been
very effective and bombing will not
force Hanoi to come to the negotiat-
ing table. In addition he has gone
in for appropriations and a big
amount tias been sanctioned for this
war. That is one position taken by
that hig country. The other position
is that, as one of the Members of the
Commission, there is a big responsi-
ity on our country. I know and T
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tully realise that we are in a very
cifficult position. On the one hand,
we feel that, so far as our food supply
is concerned, we have to go to the
Uanited Sta.es and other countries. So
{ar as the question of development
funds is concerned, we have to go to
all these couutries and seek  thair
h=lp, bacause no country, even the
United States or Soviet Russia, has
developad withoui aid and without
lcans {rom foreign countries. So we
are not doing anything extra-ordinary.
But now I am placed in this position.
On the one side, India’s moral being,
the soul of India revolts when scme-
vody is using the big stick against a
people, I would say innocent people—
and a great damage is being done to
humanity. On the other hand, I feel
and India also ferls that U.S.A. has
been good to this country and people,
#nd we should not be very harsh to
a friendly country. So I feel, Madam,
that T and the people who think alike
me are being suffocated, that the
Indian soul, the Indian spirit and the
moral being of India, which we have
seen under the guidance of Mahatma-
ii and Nehruji, are undergoing suffo-~
cation now. In that light, we are
faeling that we are in a very difficult
situatlion. Now that U. Thant is com-
ing shortlv to India, 1 offer my con-
gratulations to him, on bchalf of me
and you, on winning the Nehru Peace
Award, and we are happy that it has
gone to a man of the calibre of U.
Thant, And recently he has come
with a new proposal. That has also
appeared some three days back in
the papers and we are glad that it is
mostly on the lines that we had indi-
cated, that is to say, that there should
be unconditional stoppage of bombing,
simultaneous reduction in war acti-
vities on both sides, recognilion of
the Vietcong and lastly, the meet-
ing of the Geneva Conference. That is
what we also want. Even in America
the Senators are protesting against
the present policy of President
Tohnson. Also eminent lawyers in
international law at a2 meeting in
September, 1965 have issued a state-
ment to say that according to the
provisions of the U.N. Charter and
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according to the provisions of the
Treaty of Geneva it is unconstitu-
tional, it is illegal that tnere snould
be military involvement of the U S.A.
11 Vietnam., So this is pot the opi-
nion of only this country. It 1s world
cpinion even. I am sorry that
America that has produced persons
l:ke Abraham Lincoln, America tha:
ws all along been against colonialism
and that has always joined in the
fight against imperialism, with such
a history it should behave worse than
cn imperialist power. At the same
time India is jn this difficult posi-ion.
Before long they will have to com2
10 some solution in this matter and 1
have every reason to believe that our
Government will give its full support
and use all its powers io see that this
inhuman welfare is stopped. it is
not only a political affair but it is a
humanitarian affair. I say this as a
friend of the United States of America,
to safeguard their name and to safe-
guard their honour.

Madam, my time is
grateful to you for giving me this
much time. I do hops now thal we
wiil apply in our internal and exter-
1) affairs a constructive mind, a
cooperative mind. I have no doubt
that although the provisions of our
Toasti ution are there, so far as the
States and the Centre are concerned,
much more important than those
nrovisiors is the spirit and the way
we deal with the matter. I have ne
doubt abou: the Ileadership of my
country and I know that Shrimati
Indira Gandhi with her other col-
leagues will meet the situation and
will meet the challenge and will cer-
tainly do all that is best for the deve-
lopment of our countiry as well as
keep its position and credit high in
international affairs, Thank you.

up and I am

SHRI MULRA GOVINDA REDDY:
Madam Deputy Chairman, the Presi
dent’s Address is an insipid, odourlest,
and colourless dorument. It does not
rome out with any concrete solutions
for solving the burning problemg of
the country, for eliminating poverty
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in this land and for providing a bet-
ter life to the suppressed and oppres-
sed humanity in this country.

Madam Deputy Chairman, after
nineteen years of Congress rule the
position in the coun ry has changed.
In as many as eight States the Cong-
ress has been voted out of power and
in the Centre too it has secured less
number of seats than in 1962, In
spite of the fact that the Congress
party with big money indulged in all
corrupt practices, the people of India
exercised their franchise and defeated
the Congress at the polls in eight
States. We must congratulate the
people of India on their political
maturity and the President has refer-
red to this aspect of the matter in his
Address. It is time that we thought
about electoral reforms. It is {ime
that the present system of elections,
the present system of voting, is
reformed as it does not truly reflect
the desires of the people of this
country. Even today big money is
trying to play its role here. We must
avoid reckless spending in these elec-
tions. Some way must be devised.
Otherwise it will be difficult to cope
up with the increasing expendilure
that is involved in these elections.

Madam Deputy Chairman, only in
one State, Madras, we have the abso-
lute majority of a party. There the
D.M.K. has secured an absolute majo-
1ity. In other States it is a combina-
tion of parties that has eome to
power. So it may be difficult for any
political party hereafter in India to
get power at the Centre as well as in
the States. So we should learn to live
with Coalition Governments for some
years to come, If there is electoral
reform it is quite possible that a pro-
per reflection of the mind of the
electorate might be there in the elec-
tion of candidates, in the election of
the M L.As or M.P.s. to the differeni
Legislatures and the Parliament of
this country.

I have to support what has already
been said by my hon friend, Shri
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Dahyabhai Patel, that in some of the
Gtates, particularly in Kashmir, the
clections were rigged.

SHRI P. N. SAPRU (Uttar Pra-
desh): There were two free elections
there.

SHRI MULKA GOVINDA REDDY.
With your permission, Madam, I will
read out a small extract from an
article wrilten by Balraj Puri in the
Janata of 12th March, 1967:

“With the rejection of 120 nomi-
nation papers in 39 of 75 consti-
tuencies of the State Assembly,
including 22 unopposed returns, the
question of the formation of the
Government in Kashmir has been
decided without the participation
of the voters.”

1" any proof is needed it is here. It
is quite evident that Returning
Officers in most of the constituencies
11 Kashmir have acted niore as elec-
i.on agents of Mr. Sadig and his col-
leagues, than as Electjon Officers and
they had thrown to the winds the pro-
1 rieties, etiquette and the rules of
¢ )nduct of Election Officers as they
! ave been adumbrated in the People’s
liepresentation Act. Again, some of
tne Returning Officers did not pro-
vide an opportunity for the candidates
1vho had filed their nominations, to
{1ke their oath. It is stated here:

“Rejected candidates have alleged
that Returning Officers refused to
administer the prescribed oath,
removed or tampered with the oath
form, of which some of the candi-
dates had a duplicate attested copy
or rejected the form on the ground
of a non-subsisting contract with
the Government or Government
employment long terminated.”

These are very serious allegations
made against the Returning Officers in
Kashmir. It is not necessary that we
should wait til]l these candidates file
their election petitions and then seek
the verdict of the Election Tribunal
or the High Court as the case may be.
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'hese are serious charges made against
the Election Officers, the Returning
Officers. So it is incumbent on the
part of the Election Commission under
whose jurisdiction and authority
election for the first time was conduci.
¢d in Kashmir, to probe :nto this
raatter. The Election Commissicn
need not wait till the petitions are
filed. On its own accord it should go
into this question and investigate and
then punish those guilty persons who
wave acted not as Returning Officers
tnder the jurisdiction of the Election
Commission but as agents of the
Congress Party in Kashmir.

Madam Deputy Chawrman, I would
also like to draw the attention of this
House and the Election Comirission
to another interesting case where the
election was rigged. We were all
wonderstruck, and some shocked,
when the newspapers announced that
the Chief Minister, Mr. Nijalingappa,
was elected unopposed in Mysnre from
Shigao constituency. Twentiieth of
January was the last day for filing
nominations and on the 21st the names
of the candidates who had filed their
nominations in the different consti-
{uencies were announced. If Mr.
Nijalingappa who was the Chief
Minister at that time and who is a
promainent leader of India . . .

SHRI M. RUTHNASWAMY: Not of
India.

SHRI MULKA GOVINDA REDDY:
Of the Congress Party; if he had filed
his nomination on the 20th his name
should have been announced in all
the papers but significantly his name
was not found in the list of candi-
dates who had filed tueir nominations
in that constituency for the State
Assembly. This Returning Officer
was also the Returning Officer in
Bagalkot in 1962 when Mr. Nijalin-
gappa after getting defeated in his
own home constituency got into the
Assembly thrugh the back door 1
therefore urge that it is mysterious
how a person whose name was not
found in the list of candidates on the
21st morning got elected without a
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contest. A lot of money flowed into
lus nefarious affair; some of the can-
didates were purchased or forced or
intimidation was used against them.
One candidate made a public s.ate-
ment that he had under duress to
s:ign ¢ olank paper which was later
v. Zied up and produced as his with-
drawal contrary to the, provisions of
12 Representation of the People Act.
Madam, this is a very serious charge
I am making against the Chief Minis-
ter. I{ he hagy contested we  know
he would hase been defeated but
because of the power that he had,
because he was the Chief Minister at
that time, the official machinery, posi-
tion and money were made use of for
getting him elected unopposed. That
is the reason why some of ihe Opposi-
tion parties in the legislature in the
States as well as in Parliament
demanded that the Ministries—which-
ever party is in power—should resign
three months before the elections take
place. This is a very salient thing
and I know the force of this argu-
ment will be realised by the Congress
Party now since they have lost eight
States and since non-Congress Gov-
ernments have come into being in
*hose States. It will be advantageous
to them as well if they now accept
this principle that the Government at
the Centre as well ag in the Stales
should resign three months before the
elections take place so that they do
not use their official position and
power in the elections for their selfish
or for their parties’ ends. If they
accept this proposition here the non-
Congress Ministries will also accept
it and will resign before the elections.

Madam, this Fourth General Elec-
tion has given rise to a new situation
in this country. All these years we
were accustomed, except in Kerala
and once in Orissa, to have the Con-
gress in power at the Centre and in
the States as well, and so the ques-
ion of relations between the Centre
and the States, though it was very
importan:, was not given much import_
ance all these 18 or 19 years, Now
a new situation has arisen and
non-Congress Governments have come
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into power in some States. In spite
of all the tall talk of the Prime
Minister that they would Lke ‘o have
cordial relations between the States
and the Centre and tha: they wil!
g.ve all encouragement and assistance
permis.ible under the Constitution to
the State Governments, we know that
the Central Government hos beliad
that assurance and has acted in viola-
tion of that assurance The President
m his Address on page 2 has said:

“The Union Government will res-
ect the constitutional provisios in
letter and in spirit without any dis-
crimunation and endeavour {o stren-
gthen the arrangements for a co-
operative approach to our national
problems, We are sure that al
States will extend their cg-opera 1on
in preserving these institutions and
1n  making their deliberations
acreasingly fruitful and beneficial
both to the Union and to them-
selves.”

rm

There 1s absolutely nothing io be
objectad to 1n the statement that the
President has made but what we
cohject to 1s that i1n practice 1t 1s
observed more 1n wviolation than in
implementation The question I am
teferring to 1s about Rajasthan Here
thece 18 a deliberate violation of the
Constitusion Ninety-two out of the
183 elected Members wrote to the
Governor asking him to invite the
leader of the Samyukta Dal to form
the Ministry 1n Rajasthan. The Gov-
ernor cefused to invite him to form
the Ministry. He had a strange cal-
culation of the support that the parties
had. He had the audacity to say, “I
am not going to count the ind=pen-
dents who are backing up the non-
Congress coalition party.” He acted
2s 1f he was the election agert of
Mr. Mohanlal Sukhadia. He invi‘ed
the Congress Party which had no
majority in the legislature In fact
the people of Rajasthan had rejectcd
tha Congress Party at the polls and
the QGovernor invited the leader of
the diseredited Congress Parly to fo.m
the Ministry throwing to the winds
al! the conventions that were accepted
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hore 1 India and abroad Al e
parhamentary practices wece thrown
to the winds and the Chief Ministet

oIr. Sukhadia tried his best to wiu
over some of the independents to hi:
v de Offers of money were made to
tne independents and also to some ot
the members of the non-Congrec;
parties If must be said to the ercdit
of these members that neither the
lure of office noy of moiey cempted
hem to cxtend their support to the
discred1 ed Congress Party and the
matter was reportad to the President.
T was one of the members of the Dele-
gation which met the Piesident 1n
Delhi on the 6th March and we pre-
sented a memorandum which was
signed by 92 M L.As, of Rajasthan.
We appraised the Presideat that what
the Governor of Rajasthan had done
was In contravention of the consti-
tutional provisions and was in con-
travention of the parliamentary prac-
tices and conventions. It was a
derelirtion of duty on the part of
the Governor of Rejasthan that he
di1l not invite the leader of the majo-
ruiy party, the Samyukta Dal, to form
the Ministry But when Mr Sukhadia
falled 1o mobilise thz necessary
strength he declined to form the
Ministry. At leas: at that stage in
ordar to right the wrong that was done
by the Governor, the Governor should
have 1nvited, in all fairness, the leader
of the Samyukta Dal to form the
Ministey It 1s {rue thece were dist-
urbances on the 7th when thirty pre-
clous lives were lost, The eniire blame
for thus holocaust should lLie on the
Governor If he rad invited the leader
of the Samyukta Dal to form the Minis
try, there would not have been any
demostration al all. We are not in
favour of demonstrations, but if a
gross injustice is done, a wrong is
done, people should not be allowed to
keep quiet. They should protest
against such injustices  That is what
happened there But when the leader
of the Congress Party refused to form
the Ministry, there was absolutely no
disturbance in the city of Jaipur.
Curfew wag there, Section 144 was
there Except for the fact that a call
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for hartal was given there was nc
disturbance on that day. Instead of
requesting the leader of the Samyukta
Dal to form the Ministry, he again
made a recommendation to the Presi-
dent that a constitutional Government
could not be formedq and the adminis-
tration could not be run in accord-
ance with the provision of the Cons-
titution. The Central Government,
without examining the report proper-
ly, accepted the report of the
Governor. In this monstrous thing the
Governor has committed rape of th2
Constitution. He has violated the
fundamental principles of parlia-
mentary institutions. He has acted
more as a Congressman than as an
impartial Governor of Rajasthan. It
is time we should consider whether
we should continue with this existing
system of appointing Governors from
the discredited politicians of the Party.
Dr. Sampurnanand has done ihe
greatest injustice to the cause of par-
liamentary institutions. It has shaken
the faith of the country in parliamen-
tary institutions. He deserves to be
impeached anq he should be dismis-
sed forthwith, Hereafter when
Governors are to be appointed 1 feel
the time has come when the appoint-
ment of Governors by the Central
Government should be done away
with, As in America we should elect
Governors hereafter for the States.
That will solve the problem. Other-
wise it is quite likely that one Party
will come to power at the Centre and
different parties or a combination of
Parties will come to power in the
States.

SHR]I P. N. SAPRU: In Australia
and Canada, the Government of the
day, the Government of the States
select the Governor, This is some-
thing peculiar to India.

THE DEPUTY CHAIRMAN: You
have laken over twenty minutes. Your
Party has got forty minutes.

SHRI MULKA GOVINDA REDDY:
Madam Deputy Chairman, I was ref-
erring to the acute food situation in
the country. Prices are going up.

Adequate quantities of food are not '
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being supplied to our people, Eighteen
years of misrule of Congress Govern-
ment in the Centre and in the States
has brought this country (o this pass.
We are all ggreed that unless the
tiller of the soil is given land, is made
the owner of the land, he will not
have that much of enthusiasm to pro-
duce foodgrains. India is a country
where eighty per cent of the people
live on agriculture, In spite of that
and in spite of the three Plans where
we have spent more than Rs. 21,000
crores, we have not been able to
increase our food production. It is,
therefore, necessary that the agrarian
reforms and the land reform legisla-
tions that have been passed by several
Legislatures in India should be imme-
dia'ely implemented. Otherwise, {his
gueslion of providing food in adequate
auaniities to the people of India will
never be solved.

The President has said in his Add-
ress that they have resolved to end
our dependence on food assistance
from abroad by the end of 1971,
These assurances have been given by
the Government from time to time
and they have gone on extending the
date of fulfilment year after year.
Unless and until we implement the
land reforms and give land to the
tiller of the soil and unless we make
adequate provision for giving fertili-
sers, implements and the credit that
ig necessary for the agriculturists, it
will not be possible for us tp increase
fond production so as meet the peeds
of the five hundred million of this
land,

It is also necessary that we should
nationalise credit institutions. Banks
should be nationalised forthwith to
immobilise the activities of some of
the big business houses, which utilise
the funds of these Banks unrder their
control for the expansion of their
industrial empire. These banks should
be nationaliseq forthwith to provide
chean credit to the agriculturist and
for the development of small-scale
industries. Unlesg these credit insti-
tutions are nationalised, the money
that is necessary for developmental
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work will not be available. Genera.
1nsurance should also be nationaliseuy,
s0 that funds for developmenia,
activities may pe made available

1 come to my last point The Pre-
sident has also toucheq upon 1t that
we should develop friendly relations
with our neighbour 1 am glad that
the Government of India and the
Government of Burma have come to
some understanding with regard to
the boundary question between India
and Burma We have all along neg-
lected small neighbours and we must
evince more interest in theirr affairs
and give all assistance to these coun-
tizes. Our relations wity Ching have
not improved Unless Ching changes
it present attitude, its bellicose atti-
tude towards India, it will be wvery
difficult to have friendly relations
with Chimma. It 1s uynfortunate that
1y this Address the President has not
mentione{ what steps they are going
“» take to lhiberate the 14,000 acres of
lang that 1+ still ynder Chinese occu-
pation. We must make effort straight-
way to see that this land of ours whach
is under their occupation, about 14,000
square miles, 1s recovered, and for
that purpose the Government of India
should be prepared to spend money tv
equip its army to liberate this land
tfrcm Chinese aggression. Mr. Akbar
Al Khan referred to the nuclear
bomb. It 1s true that the present
nuclear powers are not prepared to
destroy the nuclear stockpile they
have but they do not want others to
have nuclear bombs. But this has
not prevented China in developing
nuclear bombs 1 wonder whether it
is possible for us to continue win the
same position as we did all these
years, whether 1t 1s not time for us to
launch upon the manufacture of stom
bemb to save our country from the
nuclear holocaust that may be
leashed by China

un-

Thank you

SHRI R T PARTHASARATHY:
‘Madras): Madam Deputy Chairman,
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1t 1s my privilege to risq to support
the Motion of Thanks to the President
for his Address to Parliament. The
Address 1tself envisages a new epoch
in our history. I wish to congratu-
late the Government of India oy thelr
many-sided achievements particularly
m the fields of defence and social
services especially as last year was
one of turbulance and turmoi. At
the outset I would express my pro-
tound gratitude to the President of
India for making the policy statement
on what 1s known as the official lan-
guage to give a statutory shape to
Pandit Jawaharlal Nehru’s assurance
to the non-Hind: speaking people, an
assurance that has been given one
year before his death by the late
Prime Minister and which has not
been carried out in the two Houses of
Parliament I have been appealing to
our Prime Minister, Mrs. Indwra
Gandhi, ever since I was sworn 1n as
a Member of this august House con-
sistently, persistently and insistently
that Mi. Nehru’s assurance to the
non-Hind1 speaking people should be
2.v=n g statutory effect., I am happy
at last that the Officia] Language Bill
will be placed before the two Houses
of Parhament during the ensuing
sesston 1 wish to take this oppor-
tunity of once again appealing to the
Government that in the larger inte-
rests of the unity of our people, to
maintaimn the integrity of our nation
and to carry on an efficient adminis-
tration 1t 1s very necessary and it 1s
of cardinal importance that English
cannot be given a ga-by and unless
and until English  enjoys an
equal status with Hindi as the official
language and as the associate langu-
age I am afraid we shall not be
marching forward in many directions.
I only hope that wisdom will dawn
on the Government and that they
would carry out their promises to the
Non-Hind: speaking people without
fear or favour and do that in the right
direction without any delay

I heartily welcome the assurance
given by the President in his Address
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that the Planning Commission would
be reorganised. While I congratulate
the Planning Commission and the
Government of India for the success-
ful implementation of the first two
Plans, I would lay the blame at its
very door for the partial failure of
the Third Plan and I am sorry :hat
the Planning Commission in spite of
its hard labours has not yet delivered
the Fourth Plan baby. I am convine-
ed that the Planning Commission as
it is constituted today has become
immobile and has assumed the shape
o! a white elephant and has assumed
also the stature of what I would call
a super Government of India. A
radical change has to be thought of
and brought forward immediately
without any further delay in this
matter, The reorganisation of the
Planning Commission should be to-
wards making it small and compact
with accent on technocrats both from
the public and business life as well
who will be charged with the primary
duty of improving the economic con-
dition of the country without any
prior doctrinaire approach and with-
out colouring the approach to this
basic problem. The determination of
the quantum of money that is needed
for the implementation of the Fourth
Plan should primarily rest on our
national wealth and our national re-
sources only, and I would call upon
the Government to make an announce-
ment, a solemn declaration that they
will not resort to any deficit financing
or overdraft facilities which have
ruined our economy and struck the
foundationg on which our three Five
Year Plans have been built. If we
should march forward, we should
really concentrate on the production
value of our industries, of our agri-
culture and our various other activi-
ties. The Third Plan projects should
be completed before the Fourth Plan
projects are taken on hand. That is
very necessary and the Government
should lay great emphasis on that. I
would appeal to the Government on
this occasion in making a reference to
the subject, which the President has
been pleased to make, that prestige
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projects exceeding Rs.
which may produce results ten years
later should be avoided. The plar-
ning should be realistic and shoule
vield quick results. What we shoula
do is to depend more and mo:ie on
self-reliance and self-help. Fifteen
years of planning, I am very sorry to
state before this House, Madam
Deputy Chairman, have not economi-
cally bettered large sections of the
beople particularly the middle class
and the lower middle class who are
made to suffer under a very heavy
inflationary pressure which I would
call man-made. 1t is the prime need
of the hour for the Government to
state to the people what they are
going to do immediately and not what
the people would get thirty years
later as a result of our planning.
Foreign aid may be good enough but
not with strings attached to it as it s
accepted today, and foreign aid should
be accepted only within our limits,
within our economic bounds of how
far we will be able to pay back the
debt within a short space of ten years
or fifteen years or maybe even twenty
years. Considering our resources and
the paucity of foreign aid it would be
a dangerous attempt on the part of
the Government if they are going to
trend on a project that would cost
them more than Rs, 17,000 crores for
the Fourth Plan period of five years
starting from the 1lst of April next.
The Government of India should in
all directions emphasise on what 1
would call greater financial discipline
and must have greater financial control
not only on themselves but also on all
the States of India, whether they be
manned by Congress Governments or
whether they be run by Governments
of the opposition parties. The Govern.
ment should also lay, and 1 demand it
here 2 quarterly statement before the
two Houses of Parljament as to what
js the correct position of overdraft
facilities and deficit financing if at all
they should indulge in it, so that we
will be in the know of things as tc
what the correct position is. The
Centre is the pepository of all authority
and it ust be told that the States ai-

1000 crores 9



249 Motion of Thanks

[Shri R. P. Parthasarathy.]
subordinates, and the Cenire's autho-
rity shall not be questioned on any
sccount by any State whatsoever if
we are to realise that the mnation
should rally round the Government of
India in making bold national policies
and implementing them.

I have a word, Madam, about foreign
affairs. Only when our country has
become economically strong and
strong in defence can we adopt gn in-
dependent foreign policy. And for
that we must concentrate on gur eco-
namy, oun developing aur industry and
agriculture and also on 2ur defence
forces. It is true that the {foreign
policy of India, namely the policy of
non-alignment was evolved by that
great architect of liberty and  free-
dom, Mr. Jawaharlal Nehru, and it
was all right and it suited us when
the two major power bloss were sit-
ting at two divergent ends crossing
their swords, But what is the position
foday? The two major power blocs
have sealed practically all their differ-
ences, even tg the extent of having
some unity with reference to nuclear
activities. And that being the case, I
wonder what will be the great ad-
vantage to India if if should continue
{n adopt the policy of non-alignment
I would very much like the Govern-
ment {0 make a declaration on this
geore, On the other hand, I would
very respectfully submit to this House
through you, Madam Deputy Chair-
man, that it would be better if we
adopted a strictly neutral attitude in
foreign affairs, what I would call the
practice of dynamic neutralism in our
foreign relations, and I am sure we
shall have won more friends and we
enall have created no enemies and we
shall not be subject to the antipathy
¥ the foreign nations belonging to
the two major power blocs very often
by our comments, by our unwanted
comments. I hope that the Govern-
ment of India would give due con-
elderation to this humble suggestion
of mine, namely, to follow a policy
of dywamic neutralism in foreign
affairs
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Lastly, Madam, I would like to con-
clude by making a reference to what
the President has been pleased to
mention in almost the concluding part
of his Address. The President has
been pleased to make a reference to
the services in the administration. It
is of cardinal importance that the ser-
vices should receive adequate and
total protection from the Government
without which, T am afraid, the ser-
vices would tend to break and the
services would not be able to take
bold and correct decisions. An ef-
cient Civil Service is the reflection of
a sound democracy. Whereas it is
incumbeni on ithe services to give
their unqualified co-operation to the
Government, .. is ubligatory on the
part of the Government as well to
give adeqguate protection to thes ser-
vices if we are to make progress in
all directions. The services should
not be attacked because thev are not
in a position to defend themselves. I
hope that the members of the Gov-
ernment and the Members of this
House will strive hard to achieve this
landable objective, uphold the autho-
rity of Parliament and ensure the safe
working of democracy in India.

Thank you.

THE DEPUTY CHAIRMAN: Now, I
understang that the Budget that was
to be presented to this House at 5-30
is in the process of being presented to
the other House. Therefore we shall
continue with the debate,

SHRI LOKANATH MISRA: No,
Madam.

THE DEPUTY CHAIRMAN: Or we
may adjourn for a little while gnd re-
assemble for the Budget to be laid on
the Table of the House. I think one
or two Members may speak in the
meanwhile if the House sn desires
that we continue. I shall call the
next speaker, Mr, Chengalvaroyan,

SHRIMATI LALITHA
GOPALAN (Madras):
aware of this,

(RAJA-
We -vere not



251 Motion of Thanke

THE DEPUTY CHAIRMAN: You
are not aware, but the House is sit-
ting, The Budget had to be placed
on the Table and therefore the Mem-
bars should be there. Mr, Chengalva-
royan.

SHRI T. CHENGALVAROYAN
(Madras): Madam, I prefer to have
your leave tomorrow.

THE DEPUTY CHAIRMAN- Well,
if there are no Members ready tc
speak now, the House will stand ad-
journed for half an hour.

The House then adjourned |

at thirty-five minuteg past five
of the clock till five minutes
past six of the clouxz.

The House reassemblej at five
minutes past six of the clock, The
Depury CmARMAN in the Chair.

THE BUDGET (GENERAL), 1967-63.

SHRI LOXANATH MISRA (Orissa):
Madam, before you permii the Minis-
ter of State in the M-wnistyy of
Finance to lay the Budget en the
Table of the House, I would like to
suggest to you, Madam, or rather sub-
mit that gince we had to adjcurn we
expected the new face to appear here
after his long banishment.. .

THE DEPUTY CHAIRMAN: That {s
all right.

SHRI LOKANATH MISRA: No,
Madam, Please listen to me because
I have a submission to inake. After
his long banishment we thought we
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would have a look at the new Deputy
Prime Minister. I expected limm tu
come personally and lay it on the
Tab.e of the House because both
things could be done today. We ad-
journed and waited for haif an hour
for him, Therefore, for his sake we
can wait for ten minutes move, There-
fore, I suggest.. .

THE DEPUTY CHAIRMAN: That is
all right. We will follow the con-
vention. Mr. Pant, Minister of State
in the Ministry of Finance,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): Thank you, Madam
Deputy Chairman. May I say that it
is my misiortune that, taking the
cue from Mr. Baupesh Gupta, Mr,
Misra has also extended a lukewarm
welcome to me? Madam Deputy
Chairman, on behalf of Shri Morarji
Desai, I beg to lay on the Table a
statement of the estimated receipts
and expenditure of the Government of
India for the year 1957-63.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman,
I wonder whether he is within his
limits to lay the Budget Proposals.
The Finance Minister in the other
House ig still reading out his pro-
p-sals,

THE DEPUTY CHAIRMAN: That is
over. The House stands adjourned
till 11 A. M tomorrow.

The House adjourned at
seven minutes past six of the
clock till eleven of the clock
on Tuesday, the 21st March
1967,



